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the handicapped would be cut off J.'ro_m
the mainstresm and not able to mix
with society -at large?

THE MINISTER OF PARLIAMEN-
TARY APFAIRS AND WORKS AND
HOUSING (SHRI BHISHMA NARAIN
SINGH): (a) Yes, Sir.

(b) The DDA has reported that . it
is maintaining one per cent reserved
quota for allotment of flats in its colo-
nies gz per instructions of the Gov-

ernment.

(¢) The DDA has reported thal
fats are allotted to physically hadi-
cippeq persons on their request in the
colonies of their choice. In case no
flat is available in that colony, they
are considcred for allotment in other
coloaiss with their prior consent

12.01 hrs.
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Gentlemen, please sit down. 1
want to make it clear to this august
House ikat w'th vour cooperation and
for the good of Jais nalion T want
10 run Lhws tudse :u o VEry construc-
tive and productive manner. ] do not
want 1o stifle any discussion on any
subject whatever it may be. This
is my assurance again and again.
But certain times some of my friends
feol that this should be done in 2
particular manner, Well, that par.icu-
lar manrer may be of liking to him,
hut n't to me or to somehody else. I
have to act according to my thinking
and my consciences and I have 10 bz
guided by the rules. Certain times [
have seen that even the rulings given
by me may not be ©o my liking be-
cause my hands are tied down Some
might be the rules of colonial days
still persisting, but is that my law?
No. This is up .o this august House,
I am not the law-making authrity, I
cannot change them. I have to act..

(Interruptions)

MR. SPAKER: Le. me finish. Why
are you interrupting me?

When I'say this, ‘T appeal to this
august House to change these rules
if they like. This is the body which
can change .hem They can make new
laws, and annul the old laws, that
is what it is. But I am like a Judge.
Can a Judge make 3 Jaw? No, He
cannot. He can only interpret it. You
have to iake that into consideration.
That is what I want to say. I want
to be guided by you. Change the rules
if you want to change them, But don'c
throw all the burden on my shoulders.
You have to carry it because it iy a
colleetive responsibili.y, I am your
appointee. [ am not anything. As lomg
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as you wish, I am here, 1 ¢an sit here
or § tan go to my home I do not
mind. But I have io cerry on accord-
ing tp “he laws and rules laig down
by yeu, As for me, 1 have told you
about whatever atrocity on any sec-
tion of the society, particularly .he
weaker sections, one who is wealker,
one who is mule, or even I may say,
the people who can't have voice,
should be protected more chan any-
body else. They need more of protec-
tion, and every aet, whatever it may
be, against anybody in this land should
be condemned in no unequivocal
terms. That is what I mean. I  have
always upheld this and I am  still
going to do so. And for your informa-
tion, you may say that I act according
to thig poin. of view or that point
of view. Plesse consult me, discuss it
with me, make me feel the way,
show me the way if I am wrong. Then
I can be guided according te your
own wishes, That is what I wan; 1o
do. And let us proceed on and
again my assurance is that T will try
not to curk any discussion on any
subject in the House and ihat is what
1 solicit for,

DR. SUBRAMANIAM SWAMY
{Bombay North East): I have given
my adjournment motion. ..

(voamT)

wsas wENT ¢ T 87 & 5T, '
) It A

DR. SUBRAMANIAM SWAMY:
Under the Agenda Papers today the
Minisier ig to make a stalement on
the IMF loan. But we have given ad-
journment motion on the matter.

MR SPEAKER: Have you seen the
rule for adjournment modon?

DR. SUBRAMANIAM SWAMY:
Weli, I have, Let me make a presen-

tation. ’
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MR. SPEAKER: There is no gues-
tion of presentation.

DR. SUBRAMANIAM SWAMY:'
The Government of India have given
an assurance that they will not like
Parliament to interfere with the dic-
tation from International WMonelary
Fund as far as changing the economic
policy of the country is concerned.
They should not have given this assu-
rance. This is contempt of the House.
Therefore, this has to be properly dis-
cussed,

MR. SPEAKER: That js what [ am
saying, we will discuss il

DR, SUBRAMANIAM SWAMY:
He will not say anything about that.
This is the statement of I M.F. we
want (o know...

MR. SPEAKER: We will get every-
thing. It will be 3 full discussien.

(Interruptions)

MR. SPEAKER: Why do all of you
speak?

PROF, MADHU DANDAVATE
{Rajapur): I am making an observa-
tion. On the statement by Dr. Sub-
ramaniam Swamy you said “have you
read the rules regarding adjournment
motion”, which rule is attracted and
what prevents you from  admitting
the adjournmen; motion? Let uz be
very clear, There is maximum agree-
ment in the Opposition on this issue
that as far as IMF is concerned our
economic polices are being violated
and we are actually losing freadom
angd independence.

. MR, SPEAKER: That is what we
are going to discuss... '

(Interruptions)

PROF. MADHU ,DANDAVATE:
Let me complete. You interfere too

much, Please excuge me, There is no
as persion on you. It is reflex action.

-

-



»

A

325  Re Adj. M.
MR SPEAXER: As you are a pro-
fessor, I do not mind it

PROF. MADHU DANDAVATE:
‘Wha: j want to tell you is that there
is going to be a statement by the hon.
Finance Minister. I also know that
vou had admitted the Government
Motijon on the arrangement with IMF,
But with all that you also know that
adjournment motion has an element
of censure in it, Mistakes ang blun-
ders commiited by the Government

are so gross that we will not_be sa-,

tisfled with mere stztement,

MR. SPEAKER: There is no ques-
tion of statement, It is going to be a
dizscussion and full diseussion,

SOME HON. MEMBERS: No, (In-
1¢rruptiaﬂs)

MR. SPEAKER; Why do vou not
listen? ¥r

{Interruptions)

DR. SUBRAMANIAM SWAMY:
“This is the fait accompli.

PRO¥. MADHU DANDAVATE:
You need not read out. I have learnt
it by heart, You know il very well
that adjournment motion has an ele-
ment of censure and Government Mo-
dion has no element of censure,

MR, SPEAKER: That is why I say
You read ¥,

PROF, MADHU DANDAVATE:
Do you expect that Government will
give 3 motion casting aspersion on
ihe Government?

MR. SPEAKER Rude 58: .

“the motion shall not anticipate
& matter, which has been previous-
Iy appointed for consideration, In

determining whether a discuseion is -

out of order on the ground of anti-
<ipation, regard shall be had by
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the Speaker to the probability of
the matter anticipated being
brought before the House within a
reasonable {ime,

But not on this.

PROF. MADHU DANDAVATE:
You are putling a very wrong inter-
pretation. (Interruptions).

MR SPEAKER: Also I have before
me...

(Interruptions)

MR, SPEAKER: We had this assu-
rance on the fAvor of this House by
the Finance Minister himself that
whenever it comes, he wi|] ¢ome and
discuss.

{Interruptions)

PROF. MADHU DANDAVATE:
You are mis-interpreting the rule.
Inadveriently you are mis-interpret-
ing that Rule. We @re not anticipat-
ing for instance, the Agreement. The
agreement has alfeady been arrived
at Motion for consideration is some-
thing else. You are trying to inter-
pret if the agreement is not to fake
place, we could anticipate....

SHRI CHANDRAJIT YADAV
{Azamgarh): Which rule prevents
you from admitting this adjournment
motion?

MR, SPEAKER:
allowed it.

I have already

~(Interruptions)

SHR]1 CHANDRAJIT YADAV: This
is not a question of allowing it The
question is that Governmemt did not
take the Parliament into confidence
and entergg into thig kind of agree-
ment

MR. SPEAKER: Ag regardg the
Adjournmerit Motion in  respect of
Internationa] Monetary Fupng it would
be recalled that the Minister of
Finance had informed the Housce on
17th August, 1981 that, “with a view
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to meet the balance of payments pro-
blemg arising out of the doubling of
the oi] prices in last two years, while
the necessary adjustment programme
is under way, we are discussing with
the IMF Management the possibility
of drawing an amount equivalent to
SDR 5 billion.". .“Discussiong for the
loan are stily in progress, Hon'ble
Members will, therefore, appreciate
that it would not be appropriate to
discusg further details gt present...”

(Interruptions)

MR SPEAKER:
me finish it.

Please listen. Let

(Interruptions)

MR. SPEAKER‘ Wh}' do you not
listen me first?

ga @ A1 uga
g & ?

A Avar #Y

He had said;

“I propose o meke a further

statement in this behalf gfter the
arrangements are finalised.”

. In the Ligt of Business for this
very first day of the session, state-
Jent on the subject to be made by
the Minister of Finance is listed at
item No. 11,

SHRI GEORGE FERNANDES
{Muzaffurpur): My motion is silghtly
on a different issue. [t is not a ques-
tion of the Finance Minister now
coming before us with the terms of
the loan that he has secured. My
adjournment motion is concemed
with a sell-out of the soverign body,
this Parliament, by the Government.
This is the main issue. The Sell
out is complete, The Finance Minis-
ter has gone to the extent of saying
that even the buget of the couniry
will be ProCessed by the International
Monetary Fund...

. (Interruptions)

EIQVFMBER 23, 1981

Re. Adj. M. 328

MR, SPEAKFER: You discuss it
How can you anticipate that?

mg Feera &AT ol qH49r

SHRI GEORGE FERNANDES:
How could he dp jt? He must resign
immediately. That is the Jeast he
can do.

{Interruptions}

SHRI INDRAJIT GUPTA  (Basir-
hat): Is he roming up with the docu-
ments today?

MR. SPEAKER; Yes; he will. Even
the interim agreement will be put on
the Table of the House,

PROF, MADHU DANDAVATE:
Our entire argumeni is, through the
adjournmeni motion, we want to apply
the brake,

SHRI INDRAJIT GUPTA: Refore
the discuszion takes place which you
have admitted on some mction by the
Finance Minister, where is the text
of the agreement that they  have
signed+

MR, SPEAKER: That will be put
loday. Let him comg out, whal he
says. Then vou say.

ferrwr & a1 oo A w1
SITRI INDRAJIT GUPTA: Parlia-
ment cannot be treaied like this.
This is not the first country which has
taken a loan. There i3 no case where
Parliament has been by passed like

this, They have no business to pive
these commitments,

(Tnterrnplions)

MR, SPEAKER: You discuss, Yo
come gut with your erguments., Your
arguments are welecome.

PRO¥. MADHU DANDAVATE: So
long as the documents are not placed
on the Table of the House, we take it
for granted that whatever has appea-

_wed in the press is correct and, an the

basis of thaf, we have tahled an
adjournment motion.

L
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SHRI INDRAJIT GUPTA: Hag our
Parliament got u lower status than the
Britisn Parliament?  (Interruptions)
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It is under my consideration.

PROF, MADHU DANDAVATE:; Let
us ¢iinch the issue on IMF, So long as
‘we have not clinched the IMF issue,
why do you allow other members io
intervene? Let us clinch this issue
once and for all. (Interruptions) So
far the documents are not laid
on the Table.
in the press is correct.... (Interrup-
tions)

ACHARYA BHAGWAN DEV:e**

MR. SPEAKER: It is under my con-
sideration, Nothing mor, not to he
recorded,

DR. SUBRAMANIAM SWAMY: The
issue is not the terms and conditions
of the IMF lpgn as such for which
the Minister may make a statement.

- The question is tha. India's represen-

tative on 1the IMF has said that he will
noi allogw Parlioment to interfere with
the ecoromic policy-making of the
country..... , (Interruptons)
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MR, SPEAKER: Let us see; the facts
should be before us,

DR. SUBRAMANIAM SWAMY:
We want that first to be discussed
and, through the adjournment motion,
we want to censure the Government.

{(Interruptions)

SHRI INDRAJIT GUPTA:; Do they
considey pur Parliament to have lJower
stature than that in Britain or Italy?
Thesg «hinggs were discussed there.

SHRI K. P UNNIKRISHNAN
(Badagara): 1 am seeking a clarifi~
<atian,

st IW fa| QA @ A
qQry 3aar frdzq 91 {5 39 e
¥ ogHY wwarddRz  dvery faar g,
oY Iawy g Afav

g W ¥ o#E Tl
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Iga g g s 2 Afs

(swaaTT)

e myhm . § & oared
FTAM  w F@ a3 oW g, fa
T AT wngHE T e

(wrer)

PROF, MADHU DANDAVATE:
Wl}y don't you argue the case? The
point is this: You are raising the issue

**Not recorded.
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[Prof. Madhu Dandavate]

that since the matter is pending con.
sideration, therefore, the adjournment
motion cannot be moved. We have
given an adjournment motion arguing
on g different subject. Shri George

Fernandes has rightly said that our-

representative on the IMF made a
complete sell-out and went to the
extent of saying that Parliament will
not be allowed to act as a constraint
on the functioning of thig particular

(Interruptions)

MR. SPEAKER: You can only say
when the discussion comes whether it
is a sell-out or not. When he will
say and you will say, we will know
whether it is a sell-out or not. .

(Interruptions).

SHRI K. P. UNNIKRISHNAN: Par_
liament is Supreme.

(Interruplions)

SHRI K. P. UNNIKRISHNAN: " Do
vou accept the premise that the House
is sovereign regarding appropriation,
and taxation? Is that the constitu-
tional position? Would you
that? Has the Finance Minister of
this Government any right- to aban-
don that position and to vitiate the
whole thing by entering into an agree-

ment by  transferring the deci-
sion-rfaking " process to a bedy in
Washington? -

{Interruptions)

MR. SPEAKER: That we have dis-
cussed. Now, I have tp listen to him.

PROF, MADHU DANDAVATE,; He
has produced a document.

{Interruptions)

SHRI GEORGE FERNANDES: It
is a total contempt of Parliament.

SHRI INDRAJIT GUPTA: You are
saying that when we take part in the
discussion on Minister's motion we
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can say what we can about the merits
and ‘demerits of the agreement which
has already been signed. Our point
is not that. QOur point is that we want
to ensure the Government for by~
passing the Parliament and entering
intp an agreement,

(Interruptions) -

MR, SPEAKER: You bring an am-
endment to that motion.

o OF femE qEEm ¢ %
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& % ¥ FT TIT g, I
gr At 1 wre A T OO
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MR. SPEAKER: You can place your
point of view during discussion. Mu.
Chandrajit Yadav. -

SHRI CHANDRAJIT YADAV: You
said, Sir, that the Finance Minister
made a sfatement in the House giving
this assurance that he would come out
with a statement. This ig your plea.
But we say that the finance Minister
did not say that he would come before
Parliament after having agreed, after
entering into the Agreement and fina-
lising it. He did not say that. When he
said that he would come before Per-
liament, we thought that he would
come before finalising the Agreement.

SOME HON. MEMBERS: No, no.

SHR] CHANDHAJIT YADAV: These
people may ridicule. They may not
have any respect for national dignmity.
I would like to say that IMF loan ag-
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reement js against our natiomal res-
pect.

MR. SPEAKER: May I remind you
that' this is whai he had said:

“ ] propose to make a furilicr
statement in this behalf after
the arrangements are finalised."

This is on the record of the Housu

"SHR1 CHANDRAJIT YADAV: That
does no{ mean That they would sign
and then come, (Interruptions),

MR. SPEAKEE: He has said, “.....
after the arrangements are finalised”,

SHRI CHANDRAJIT YADAV: I
would like to bring to your notice
that one of the Directors of the IMF,
who leaked out deiiberately the aocu-
ment. had said, “This is g very im-
portant proposal; I do not wani the
Indian public and Parliament to be
kept in darkness” (Interruptions).

MR. SPEAKER: He will reply. He
is answerable to Parliament. Let him
answer,

SYIRI CHANDRAJIT YADAYV: Our
regeust is that tfie Adjournment Mu-
tion should be accepted.

MR. SPEAKER: You can say what-
ever you want {o in your arguments,
and he has to reply here: the Govern-
ment is answerable to the House.

THE MINISTER OF STATE IN THE
MINISTRY OF ENERGCY {SHRI
VIKRAM MAHAJAN) A quesTsn of
procedure is involved here. The potnt
which has been made again and again
is that when we take gn IMF, we must
tzke ihe sanction of Parliament, if
is g comdition precedent to that. But
I wish to point out that this is not for
the first tirme that an IMF losn has
been taken by fhe Government of
Indla. Even during the Janata regime,
IMF loans hbave been taken; they
have been taken, they have remained
as Ministers and they should know
about i{. Was PafMament taken into

AGRAHAYANA 2, 1903 (SAKA)
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co;ﬁdence then? What is strange about
it now? [ can understand Mr. Gupta
saying it, but so'far as Prof. Madhu
Dandavate and Mr George Fernandes -
are concermned, they should know about
it. What are they trying to say now?
Is it for the Arst time that we are
taking a loan from the IMF (Inter-
ruptions).

Y AYCT AR WTO TIATC © WOUS
gy, ¥w H gheadt w1 o arafge
o @l @1 & 399 2w ® uwT
A gaw g ug faw @@ §
At Al &1 ;LI uRar
A @ fF ghaq gawwmm & @ @
Fl w@ImAM F1 @ QH
fafreex ok wawd w@WEr K
srdar Far g e gadt Al a=man
A 1

SHR! SOMNATH CHATTERJEE
(Jadavpur): Why we are askinz for
acceptance of our Adjournment Mo-
tio is because some basic issues are
involved; il is not a mere matter of
informing the Parliament that an
Agreement has been....

MR. SPEAKER: 1i is not mere in-
formation; there is going to be a full-
Aedged discussion on it.

SHRI SOMNATH CHATERJEE: This
sort of an Agreement Yas never been
agreed to. People in ihis country do
not know about this. Parliament has
teen bypassed. It is an hffront to Par-
liament. (Interruptions)

PROF. MADHU DANDAVATE: Wil
you not protect the dignity and :i;hts
of the Parliament? .

MR. SPEAKER: That is what I am
trying to do. I will allow fuli time for
discussion,

PROF. MADHU DANDAVATE:
There is 8 prima facie case of viola-
tion of the rights of Parliament...,
(Iﬂterryptim:).
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SHRI SOMNATH CHATTERJEE: #t
is compromising Parliament's powers.

MR, SPEAKTR: The Pariiament is
supreme. The Minister and the Gov-
ernment are answerable to Parlia-
ment. For thal » ful]l time discussion I
wil] afllow. . .

(Interruptions)y

MR. SPEAKER: That will be d:s-
cussed.

DR. SUBRAMANIAM SWAMY: I
that tase why ¢id the Finance Min-
istry issue a denial when it came in
the Press thal their representative has
given an undertaking that the P.a.rha-
ment will be bypassed?, ;..

(Interruptions)

MR. SPEAKER- It cannot be lik=
this, There will be a fu.l discussion.. .

(Interruptions)

SHRI SAMAR MUKHERJEE /How-
rah): In the lasL session in the courss
of the debale on the no-confidence
motion, we objecied that the way or-
dinances have been issued before the
session and the way the IMF Jeal is
going on is a total sulversion of Par.
liamentary delocracy and it is a total
insut and alsg we totq that this
ESMA is a sequel of that secre! desl.
Today lakhs of people have come to
the Boat Club ground fo &enocunce
This IMF agresament and condemn the
ESMA. The Co"rnment deserve all
condemnation and a a¢vere censure,
For that any discussion to be allowed
should be in the form of an adjourn-
ment motion.

SHEI QATYASADHAN CHAKRA-
BORTY (Calcutta South) We want to
condemn the Government. - e

SHRI SAMAR MUKHERJEE: It
should be debaled in the form of au
adjournment motion—and no other
way. This is full subversion of parlia-
mentary democracy. ... Sir, not to-day
we are raising it, we have raisej it
long before,

»
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SHRI HARIKESH BAHADUR (Go-
rakxhpur): This govermment bhy ac-
cepting the terms and conditions Im-
posed by the IMF is going to accept
the economic slavery for this country.
That is why we are opposing It and
we have come with an adjournment
motion. We want to condemn and we
have brought this adjournment motion
for your consideration. We are cem-
pletely opposed to this loan,

SHRI RAM JETHMALANI (Bom-
bay North-West); Thare are two pru-
vitions of the Constitutlon which re-
guire to be considered by you before
you take s decision in the matter.

First of all, at the beginning of
every financial year the Governmeut
is supposed to fel us theit expectedd
+areints, If they expect that during the
next year their receipts are going ta
be by borrowing from abroad, the
Parliament must he taken inty confi-
dence. It cannot be suggested Xindly
heay Me for two minutes, It cannot be
suggesteq that suddenly in the m‘ddle
of the year they have realised that
they are financially insolvent and they
have ts borrow money. It cannot be.
Therefore, a provision must be made
first in the Budget........

MR. SPEAKER: You can disruss it.

SHR1I RAM JETHMALANI: Sir,
please don't say 'No’ without lisien-
ng....

MR. SPEAKER: You can pu! all
these arguments during the discussion.

SHRI RAM JETHMALANI: By
borrowing money, the Government is
mortgaging the assets of the whole
nation.

MR. SPEAKER: You can discus; all
these {hirigs. These are arguments.

SHRI RAM JETHMALANI: You
cannot do se. When you borrow, you
motrigage the rights of every uitizen.
You cannot do it without the authority
and sanction of the Parliament, There-
fore. in the case....

MR. SPEAKER: T do not agree,
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SHRI RAM JETHMALANI: You
cannot cofromt ug with a fait ascom-
pli. Let this Parliameny pronounce.
itg decision,

WY wfww S wvew (WA )

# W F & FE T F, Ag

Agr arfaadz §, agr wrfwariz £

A AFLF ... (wwwsrw)

MR. SPEAKER: I shall allow a
full discussion on this, 1 can assure
wou that after tomotrow's meeting.

FF oreFr FifET §, WY 9G¥ TYA
feaq  Tr & fs0m )

(wqmeTa)

I shall give you a full opportunity.

PROF, MADHU DANDAVATE: Sir,

you were tgid earlier, day before
yes.erday, that we would be bringing
forward an adjournment motion.

MR, SPEAKER: I am not satisfled.
(Interruptions)

Shri Ramavtar Shastri,

W TwmAre W (9zAr)
oY TF I w1 owary €fag )
F M A w wrg § a7 e )
I HQE? FAAMF ATy WG
ffar

MR. SPEAKER : This is out of
order,

SHRI JAGDISH TVYTLER (Delhi
Sadar): Soma of the Memberg op-
posits have been arguing in the Sup-
reme Court tha. Parliament is not
supreme. But here they are saying
that Parliamnt is supreme,

{Interruptions)

SHRI GEORGE FERNANDES: Admit
1he adjournment mption.

PROF. MADHU DANDAVATE: We
cannot tolerate the witiation of the
honour of this Parlimment. So, we
would like to walk out. And we walk
out.

AGRAHAYANA 2, 1508 (SAKA)
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(Praf. Mathu Danddavate and some
other hon Members then IBft the
House).

MR. SPEAKER : MNow, Papers Iaid
on the table. Shri Bhishma Narain
Singh.

12,32 hrs.
PAPERS LAID ON THE TABLE

Statements showing action taken hy
Government on  varigpus assurances,
promises and undertakings given
during various segsions of Lok Sabha.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND WORKS
AND HOUSING (SHRI BHISHMA
NARAIN SINGIH): 1 beg fo lay on the
Table the foliwing statements (Hindi
ang English versions) showing the
action taken Ly the Government on
various assurances, promises sand
undertakings. given hy the Ministers

during the Varigus sessions of Lok
Sabha:-
(i} Statement No. XIV—  Fifth Lok

Sixteenth Semion 1976  Sabha
(ii} Stetement No. XXII }
Seventh Session, 1979
Stxth Lok
{1ii) Statement No. X—- Sabha
Eighth Session, 1979

{iv) Statement No, VITI—
First Session, 1980

{v) Statement No. X—
Second Session, 1980

{vi}) Statement No. xw-l Seventh
Third Sesston, 1980 I Lok Sabha

(vii) Statement No. VII—
Fourth Seasion, 1980

{viit} BSuitment No, VI-
Fifth Semsion, 1981

{xi} Statement No. V1I—-
Fifth Session, 1981 |

b

(x) Statrment No. I —Sixth
Session, 1981°

[Placed in Library. See No. LT-2881/81].




